
Before The National Green Tribunal 

(Principal Branch, New Delhi) 

Coram:- Hon'ble Mr. Justice Arun Kumar Tyagi Judicial 

Member Hon'ble Dr. Afroz Ahmad, Expert Member. 

Original Application No. 97 /2022 

~' 

1. cpqm 3WIB t fcn lplf M/S M.F. Fabrication 
C 

Works Plot No.H-16, Industrial Area M.G. Road, Hapur 

cm- 3rrR 3fltilf1'1cf> fflcnffi &RT Steel 

Fabrication Works ct!"~~ cnR JITctcri;e:ct11-11-i·r201 

fcITT:Irmrrm1 

2. 341'¥'<1 3€1TIT 1?ci ITTftllelrJ Pti!lJ.Jlj-cffc 3cfn" 

w -=ct" &RT Letter of Comfort 

& No Objection Certificate for Pollution Angle for Non 

Hazardous & obnoxious Small Scale Industries (NOC) 

IDl<i ct!"~ ti Annexure 1, 2 m t1 

3. 3cfn" w cnR m "3WR"f &RT U .P. 

Pollution Control Board~ Conset to operate under Water 

Pollution (Prevention & Control) Act, 1974 and Air 

Water Pollution (Prevention & Control) Act, -1981 m 
1f?f' cro-163639/ UP PCB/ Circle /UPPCB 

1 
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I No/CTQ/both/ Hapur 2022 dated 08.09.2022 trrr.3TT. 

-at.~ cJfl" "fl~~ 1:§ll@l<l t1 Annexure 3. 

4. ~lcol~<1 cncTT tlC"IJil-'1 firm 'Q'5f' ,mJR"Co Ptqltfl lJPi 

m-n cfu;n.,r fffi;rr &RT MIS M.F. Fabrication 

Works Plot No.H-16, Industrial Area M.G. Road, Hapur 
lR m 3JRl-q ,m ~: er q1-&1fflcoe11 fflq-lla 

"11 fct° 1ft Gffl_ -ccflchl-i! mRf rftt t c'fm ~: 

~I &RT R~~ljtll-i! 'tl'ft fctmm JMl4f7a 'Q'5f' m1<f 

qR'3N-ft~~3ctJWfcfiT'cfITTffcfR:Tr"flmt1 

cmt 1ft ~~~&RT rftt irnf ti ~lchl~<1 

~ : 
3IB": 3TTW fclrJMcil~ch t fct' cITT ffi 

cfiT cB1c cn{I 

~: .12.2022 

2 

Mohd. Farooq 
S/o Abdul Gani 

H.No.-275, Shekhpur Khichara, 
Distt. Hapur-24510 I U .P. 
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No_-_£flJ _________ /D .l .&E.P.C/hapur/P .CONT. DATED: //-S-:'(0 /8 

SUBJECT :-NO OBJECTION CERTIFICATE FOR POLLUTION ANGLE FOR NONHAZARDOUS 
& ABNOXIOUS SMALL SCALE INDUSTRIES. 

Mis- MOHD FAROOQ 
H-16, INDUSTRIAL AREA, M.G. ROAD, 
HAPUR 

PROP/DIREC/PARTNER- SH. MOHD FAROOQ 

Please refer to your application Dated 11'-05-2018 on the subject noted above and 
subsequent correspondence in this regard the No Objection Certificate in respect of Pollution 
Control , Angle is hereby issued to you for production of the following items :-

SHEET METAL FABRICATED & PRESSED PRODUCTS (at Serial No-79 Non-Poll1 1ted 
Industries) 

Work at- H-16, INDUSTRIAL AREA, M.G. ROAD,, HAPUR. 

SUBJECT TO STRICT COMPLIANCE OF FOLLOWING CONDITIONS : 
1- Land Use/No Objection Certificate in case the unit is established in prescribed industrial area 

of in area confirming to the prescribed, as may be. 
2- In propose activity will not cause ambient to violate the prescribed standard . 
3- In case of modification, extension or addition in industrial process of operations resulting in 

generation of any trade of effilent or air pollutant, you will be required to obtain the 
consent/N O C to established the unit from the pollution control Board before establishment 
as per provisions_ of the (pr nt1on and Control of Pollution) Act 19t. 

,,r-1\ ~frlir.,., 
-l}. j 7 

,. a! r- f~ ~. ) Dcpu1y Cc mm1ssr.Jner ;r.oustiV 
I_ .:· .'bf1t: 4 /f;. Distt. Industry & Enterprises Promotion Centre 

· . . · ' ..,"'/; Hapur . 
/DIC/SWS/P. Cont. . ~lli":,d' Dated 

Copy forwarded for Infer 
1- RO, U.P.P.C.B., Ghaziabad 

Necessary Action :-

Deputy Commissioner Industry 
Distt. Industry & Enterprises Promotion Centre 

Hapur. 
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ANN E'i- UR-' 

LETTER OF COMFORT 
OFFICE OF THE DEPUTY COMMISSIONER INDUSTRY, DISTRICT INDUSTRY & 

ENTERPRISE PROMOTION CENTRE, HAPUR. 
TEL. - 05732-235047, EMAIL- gmdicbsr@gmail.com 

S.L.No.- 414 
No . .6'8 . .2 ...... ./D.I.&E.P.C./Hapur/2017-18 Dated- 11-05-2018 

Name of the Unit MIS MOHD FAROOQ 

Address of proposed unit H-16, INDUSTRIAL AREA, M.G. ROAD, 

HAPUR. 

I- Product/Activity 

2- Capacity 

3- Proposed date of Commencement : 

of Activity 

4- Employment 

5- Investment in plant/machinery 

6- Category of unit 

7- Detail of Proprietor/Partner/Director: 

8- Type of Organiza ti on -

A- Res iden ti al Address 

B- Mobile No. 

C- ID./PAN NO. 

STEEL FABIUCATION  

0 

19-05-2019 

09 

15.00 ( LACS) 

MICRO 

SH. MOHD FAROOQ 

PROPRIETOR 

275, SHEKHPUR KICHRA POST- MASOORIE. 
HAPUR. 

8449251643 

The above information is accepted for 1,is proposed unit. This lcner is issued as per request of applica111 & 
on 1hc basis of i:1formatio11 and document submined by the entrepren~ur. rt· Comfort letter does 1101 bestow of any 
legal right. For any wrong information unit will be responsible. 

Date: 11-05-2018 & :~ii~ 
1 • <61-:--_ ;l'~ Deputy Commissioner Industry 
j r{~?1-. ,~. District Industry & Enterprise Promotio+1 Centre 

--~~--~-"'"

1

,·_..,,·";'l"_;,._-."5"· L.lr ~-,!:!:~ = -----~J 

41



I-/- / G ANH£'y.LJR-3 

Uttar Pradl'~h Pollution Control Boani 
ouilding. No TC-12V Viohuti Ki1and, Gornti /'< agar, i..,u~bow-226U lu 
Pi\\lll!.!:0522-2i20828,2720SJI, Fa\ ;0522-272 :~i ~. E111111i : 111fo@:,11pix,:h m. W1.."b)1!1.: . h ww.upp1,.i> 1. vm 

163639/UPPCB/Circlcl (U PPCBHO)/CTO/both/HAPUR/2022 

To, 

Date: 08/09/2022 

M/s 
I MF FABRICATION  WORKS 

H-16, IN DUSTRIAL AREA, HAPUR,HAPUR, 
Application Id- · 

17672916 j 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & authorization) (Fresh).under Section-25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby g-ranted to MF FABRICATION WORKS located at H-16, INDUSTRIAL AREA. 
HAPUR,HAPUR,. subject to the provisions of the Water Act, Air Act and the orders that may be mad~ 

further and subject to following tem1s and conditions :-
1. This CCA M F FABRICATION WORKS granted for the period from 05/09/2022 to 31/03/2025 a 

valid for manufacturing of following products. 

11• S il Product Quantity !unit 

0

11 

,No 
111 I SHEET METAL, I 5 Metric Tonnes/Month-

1

1 

\
FABRICATED & 
PRESSED 

i !PRODUCTS \ 
12 !(Drv process onlv) Metric Tonnes/Dav J 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended:- • 

(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent 
L_ __ p omestic 

Quantit (KLD) Treatment facilit 
0.6 KLD Sc tic Tank 

I 

Discharoe oint 
UPSlDC drain , 

{ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant co1bistin: 
. of primary/secondary and teriiary treatment as is required with reference to influent quantity and quality. 

ln case of stopµ ~ge of funct ioning of ETP, production has to be stopped immediately and this Board ha, 1 
be intimated by fax /phone/email with a report in this regard to be dispatched immediately. 
(iii) The treated effluen t shall be recycled to the maximum extent and should be reused within the premi se 
for gardening etc. Quality of the treated effluent shall meet to the fo llowing general and spec ific standards a, 
prescribed under Environment (Protec ti on) Rules, 1986 and applicable to the unit from time-to-time 

Industrial Eftluent Quality Standard 

Standard 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required wi1 
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to b 

[ S.N o. Parameter 
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1, I /..,we ;mmirl;a,cly "'' '"' ' " " "' has '" b, ;,,, ,ma•, d h,• fa , 'phoce'ema'! " ,,,, ., . ,.,,,, ; .. •hi .. ,,,, ,, ., h . 

di spatched immediately. 
/ (v) The treated sewage shall be reused in gardening as far as possibl e. The STP shall be nrnin w,nc: d 

continuously so as to achieve· the quality of the treated sewage to the following standard s. 

IS N o. \ Parameters \ Standards 
/ 3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The appiicant shall use following fuel and install a comprehensive control system consisting of control 
equipment as required with reference to generation of emissions and operate and maintain the same 
continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

I Is No. Air Type of fuel Stack no Control Height of 
Pollution Device Stack 
Source 

I 1 DG set 20 HSD 1 Particulate As per CPCB 
f0./A Matter norms 

Emmission Quality Standards 

SNo. Stack no Parameters Standards 
Particulate Matter As er CPCB norms 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by fax/phone/-email with a report in this regard to be 
dispatched immediately 
(ii) The unit will not use any type of restricted fuel. 
iii) Noise from the D.G. -Set and other source(s) should be controlled by providing an acoustic enclosure as is 
required for meeting the ambient noise standards for night and day time as prescribed for respecti ve 
areas/zones (Industrial , Commercial, Residential, Silence) which are as follows :-
Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

Standards for Industrial Commercial Residential Silence 
N oisc level in Area Arca Area Zone 
db(A) Lea 

Day Night Day Night Day Night Day 
Time Time Time Time Time , Time Time 

75 70 65 55 55 45 50 

4. Essential documents to be submitted by the Industry/Unit as Applicable:-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 

Night 
Time 

40 

(ii) Quarterly compliance report of the CCA, photograph of ETP/ A PCs/Waste Storage Area. 
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision or 
th is CCA and provisions of the Water Act, Air Act and Hazardous and Other W-llstes (Management and 
Tra nsboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 
7. In compliance to the G.O 1011 /81-7-2021-09 (Writ)/2016 dated.1 3.10.2021 issued by Department ol 
Enviro nment, Forest and Climate Change, Uttar Pradesh. You arc directed to develop Miyawaki Forest .is 
per the SOP available at URL:-hnp: //www.upecp.in/TrainingSession.aspx for ensuring timely complianc~ 01· 
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 
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1 I , T'" ,,,o,,ry shall p~s;de fospcrhoe Book ,nhe ,;me , r;osped;oo ,o,he Ooa<ri's offidal• 
R. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprchenrkd 10 

uc..:ur in excess of sian<lards laiJ down, such information shall be reported to the Board', offi..:c , and ai i 
other concerned offices. ln case of failure of pollution control equipment , the product ion procc5' conn:c tcd 

to it shall be stopped with immediate effect. 9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 

\0. !n case of any damage to the agriculture productivity, human habitation etc. by the operation of industry. 
it shall be imperative to stop production in the indusuy with immediate effect and such information shall be ""°""' w Boa«l's o ffi ees. The ; ,dos<ry shall be Ii• ble ,o P'Y wmpeosa< Io, • lso I, ;,eh ,as~ as dee lded by 

only. 

the Competent Authority. 11 . The appl icant shall apply before the 60 days of expiry of CCA or any change in production types· 

'"'"'' ;o,, ""'"' ryl m'""'"w,; ,g ,roeess/capad ry "'"'""'""'' e>e m ,oy , h,o ge lo effl "'"' di ~haeg e 

point or emission point 12 . The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 

may be necessary. 
UTSAV 
SHARMA 

REGION AL OFFICER, GHAZIABAD 

Copy to: 

CEO- I. UPPCB. LUCKNOW REGION AL OFFICER, GHAZIABAD 
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No/CTQ/both/ Hapur 2022 dated 08.09.2022 WT lfrf . .m. 
"Rt. m1<'f cn1 '¥>1 t; 81.!lrnFrr t;1 Annexure 3. 

4. ~lciili!lct cnctf ,a frrcTRft 7JPT 

cfu;rm flrRT m¥, WT M MIS M.F. Fabrication 

Works Plot No.H-16, Industrial Area M.G. Road, Hapur 
.3lTWf 1ffl i ~: cf cl IM fclciicTT cf> fctqfrc, 

t~fcn~lfl"G¥TL'ir~cTTRTrftfl'icrm~: ~et' 

@ct' i1 &RT Ri!lllljill-2 fcrlfTm et'~ 1P1iUT ,a IDl<f 

cR :wr-tt * cnr cnm w i1 ~~et' 
4il{ lft cJ)ffl 1W' &RT rftfl' 7RTT i I ~lciili!lct 

~: ~et' ~i1 
3Tcf: 3TTlffi fclrJ+kill{_cicn t; fcn 'cii1' 

cnT cfi1:c cR I 

~: .12 .2022 

Mohd. Farooq 
S/o Abdul Gani 

H.No.-275, Shekhpur Khichara, 
Distt. Hapur-245101 U.P. 
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Before The National Green Tribunal 

(Principal Branch, New Delhi) 

Coram:- Hon'ble Mr. Justice Arun Kumar Tyagi Judicial 

Member Hon'ble Dr. Afroz Ahmad, Expert Member. 

Original Application No. 97/2022 

~. 
1. 3lq1lff t fcn M MIS M.F. Fabrication 

Works Plot No.H-16, Industrial Area M.G. Road, Hapur 

cfTT" '3m"l mr Steel 

Fabrication Works cp"!- qit'f 3ITTTcrl/t\i!<ll-ilkfc01 

fcmrr mrr m, 
2. 3WT lJcl' 3El'll ll~c-cllt\'1 Ri!lllljtlli'. 3cfi7" 

w ffl mr Letter of Comfort 

& No Objection Certificate for Pollution Angle for Non 

Hazardous & obnoxious Small Scale Industries (NOC) 

IDl(f cp"!- t;, Annexure 1, 2 'l1irr t;1 

3 . 3cfi7" w ffl ct mr U.P. 

Pollution Control Board~ Conset to operate under Water 

Pollution (Prevention & Control) Act, 1974 and Air 

Water Pollution (Prevention & Control) Act, ·1981 ct 

3RfTIB q;f 'tl'o-163639/ UP PCB/ Circle /UPPCB 
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) mrnm! equi va lcni to the sum of ini tial consent" fees (Air and Wate r) or Rs , o,onn1_ (Rs Fif,v T11f1:' <' '" ' 
I Only) whichever is more, within 30 days from the date of issuance o f thi s ceni fi cate . In case f1f 11 ,, ·i-

rn rnpliance of thi s direction , your consent will be revoked by the Board . 
8. lfthe unit uses the ground water and requires the permission from SGW /\/CG\V/\ for water abst ra ct :o;1 

then the industry will have to obta in No obj ection certi fi cate for abstracti o:1 of grou~d water. It wi ll be !he 
responsibility of the industry to comply with the variou s conditions of th e NOC obtain ed from the 
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked . 

0 

Specific Conditions:-
\ . The industry can only manufacture products, at the rate of production as mentioned in consent order. In 
case of any change in production capac ity, process, raw materials use etc. the industry will have to intimate 
the Board. For any enhancement of the above. fresh Consent to Establish has to be obtained from U. P. State 

Pollution Control Board. 
2. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate measures 
fo r control of noise from its own-sour~es within the premises-so as to maintain ambient air quality standards 

in respect of no ise to less than 75 dB(A) during day time and 70 dB(A) 
3. The industry shall adhere to general standards tenns and conditions of Water/Air Acts and compliance of 

Environment standards as per Environment (protection) Act 1986 . 
.J . Industry shall submit first compliance repm1 with respect to conditions imposed within 30 days of issue of 

this permission. 5. Separate power connection with energy meter shall be provided for the Pollution Control Equipment ' s 
and record of power consumption and chemicals consumption for the operation of pollution cont ro l 

equipment shall be maintained separately. 
6. Concealing the factual data or submission of false infomiation / fabricated data and failure to comply with 
any of the conditions mentioned in this order may result in withdrawal of this order and attract action under 

the provisions of relevant pollution control Acts. 
7. Copy of NOC from Uttar Pradesh Ground Water Department (UPGWD) should be submitted to this 
office within 03 months, failing which this certificate shall be automatic revoked. 
8. I. Unit shall deposit outstanding fee of Rs.750/- in water/Air CTO within a week from date of issue oi' 
CTO, fa iling which this CTO shall be deemed void. Ale details given below:- Beneficiary name -U.P. 
Pollution Control Board.Ale number for Water & Air consent-6193000100001355 , JFSC-PUNB06 I 9300. 
Bank name: -Punjab National Bank, Vibhuti Khand, Gomti Nagar, Lucknow. 
9.Unit shall ensure to development of green belt based on Miyawaki method. 

General Conditions:-! . The appl icant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 
mon,h from the laboratory recognized by the MoEF and shall report to the UPPCB. 
2. The appl icant shall however, not wi thout the prior consent of the Board bring into use any new or altered 
outlet fo r the discharge of effl uent or gases emission or sewage waste from the unit. 
3. Treated Jndustia l waste water and domestic waste water shall be disposed jointly at one disposal point. 
The applicant shall prov ide discharge measurement equipment at final disposal point. 
-L The applicant shall strictl y comply with conditions of this CCA and submit compliance report of stipulated 
condit ions within 30 days of receip t of this CCA. !fa t any point of time, it is fo und that the industry is not 
complying with sti pulated condi tions or any further directi on/instruction issued b' the Board , legal ac tion 

shall be initi ated again st the applicant. 
5. The applicant shall mainta in good house keeping. All valves/pipes/sewer/drains etc. must be leak-p roo !' 
6. The industry shall provide unin terrupted entry to the STPIET P inle t and outle t points, Ai r Pollu tio1 
Contro l equi pment and stack fo r smooth samp ling/moni toring of efficiency of pollut ion contro l syste1n, . 
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